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App11cant through Shri BN, Bhargava, Counsel

On behalf of the rebpondents Shri P.S, Mahendru,

Counsel, is present,

We have heard Shri B8.N, Bhargava, learned
counsél for the applicant in this G.A. e have
also heard Shri P.S. Mahendru, learned counsel

for the respondents,
' order

In this C.A., the tranbrer/of the app1lcant

from Baroda House, New Delhi to ths Diesel Shed,

'Tugalkabad'(Neu Deihi) has been challenged, The

applicant does not allege that there is any mala
- fide in making the order of the transfer, but has

urged that he is not being given posting sccording

to his satisfaction and as such the DfR. may be

admitted,

We are not satisfiesd that this maksess out a

case for setting aside the transfer order, The

applicant was working originally in Tugalkabad and

he had been'taken to Baroda House as a Staff Car

Driver,

repatriated to his original place, In view of

the decision of the Hon'ble Supreme Court in the

case of Union of India Vs, H.N. Kirtania(3T 89(3)

SC 132), we do not find any good reason to admit

this Appliéation., We accordingly dismiss this

at the admission stage,
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Since he has become surplus, he is being

( AMITAV BANERIT )
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